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CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 

Hearing by Video Conferencing 

       O.A. No.060/1043/2020 

Chandigarh, this the 2nd of July 2021 

HON’BLE MR. SURESH KUMAR MONGA, MEMBER (J) 

Through video conference from Chandigarh Bench 
HON’BLE MR. RAKESH KUMAR GUPTA, MEMBER (A) 

Through video conference from Bangalore Bench 

1. Ishwar Chand s/o Sh. Kapoor Chand, age 53 years working as 

Superintending, office of Commissioner of Customs 
(Preventive), Central Revenue Building, The Mall, Amritsar – 

143001. 

2. Kehar Singh s/o Sh. Banta Singh, working as Superintending, 

Office of Commissioner of Customs (Preventive), Central 
Revenue Building, The Mall, Amritsar – 143001.  

3. Tarun Kumar S/o Sh. Roop Narain Mishra, working as 

Superintending , Office of Commissioner of Customs 

(Preventive) Central Revenue Building, the Mall, Amritsar – 
143001.  

4. Sumer Singh S/o Sh. Kesar Singh, working as 

Superintending, Office of Commissioner of Customs 

(Preventive), Central Revenue Building, The Mall, Amritsar – 
143001.  

5. Inder Singh S/o Tarun Chand, working as Superintending, 

office of Commissioner of Customs (Preventive), Central 

Revenue Building, The Mall, Amritsar – 143001.  

         ....Applicants  

(BY: Sh. Rohit Sharma, Advocate)  
 

Versus 

1. Union of India through the Secretary, Government of India, 
Ministry of Finance, Department of Revenue, Room No. 46, 

North Block, New Delhi – 110001. 

2. Commissioner of Customs (Preventive), Central Revenue 

Building, The Mall, Amritsar – 143001  

 ... .Respondents 

(BY: Sh. K.K,. Thakur, Advocate)  
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O R D E R(Oral) 

Per: SURESH KUMAR MONGA, MEMBER (J): 

1. At the very outset, Sh. K.K. Thakur, learned counsel for the 

respondents has stated that the relief claimed in the original 

application has already been granted to applicants and, 

therefore, nothing survives in the present case.  

2. The fact as stated by Sh. Thakur has not been disputed by 

Sh. Rohit Sharma, learned counsel for the applicants.  

3. In view of the above, the original application is disposed of as 

having been rendered infructuous.  

 

 

(RAKESH KUMAR GUPTA)        (SURESH KUMAR MONGA) 
MEMBER (A)           Member (J) 

 ‘mw’ 


